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C*S03 pjaJitig  isi Supreme  Court,
High Courts and District Courts

4851.  DR. RAMJI  SINGH  :  Will 
the Minister of Law, Justice and Comp­
any  Aflfairs be pleased to state :

(a) the number of cases pending in the 
Supreme Court, various High Courts and 
district courts for a period from one to 
more tlian ten years; and

(b) if so, whether Government will chalk 
■out a time bound programme and ensure 
disposal of all old cases within five years?

THE MINISTER OF LA.W, JUSTICE 
AND COMPANY  AFFAIRS  (SHRI 
SHANTI  BHUSHAN)  :  (a)  The
number  of  regular  hearing  matters 
pending in the Supreme Court  for a 
period from one to more than ten years as 
on 31-12-1978 is given in the Statement-I 
laid on the Table of the House. [Placed 
in Library. See No. LT-4190/79]

The number of cases pending in various 
High Courts for a period from one to more 
than ten years as on 31-12-1978 is given in 
the Statement-II laid on the Table of the 
House. [Placed in Library. See No. LT- 
4190/79]

Demand for increase in Royalty by 
Gujarat  Government

4853.  SHRI  AMARSINGH  V. 
RATHAWA  ;  Will  the  Minister  of 
Petroleum, Chemicals and Fertilizers
be pleased to state:

(a) whether oil producing States have 
requested for the increase in royalty; and

(b) if so, the names of the States and the 
reaction of Government thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM,  CHE­
MICALS AND FERTILIZERS  (SHRI 
NARSINGH YADAV)  :  (a) Yes,  Sir.

(b)  The States Govts, of Gujarat & 
Assam have requested for increase in the 
rate of royalty.  It has been decided that 
the existing rate of royalty on crude oil and 
casing head  condensate  would continue 
till it is reviewed in 1980.

Tne yf'Tr wise break up of cases pending 
in the district courts is not available.  How­
ever. the total number of cases pending in 
the district courtj of the country as on 
io-S-i97S is given in the Statement-Ill laid 
oil the Table of the House. [Placed in 
Library. See No. LT-4190/79]

(b)  It is the intention of the Government 
that old cases are disposed of at the earliest. 
But it is not possible to fix any time limit by 
when thse cases will be disposed of.

Percentage of Nationallncome spent 
on Defence Forces

4852.  SHRI R. L. KUREEL :  Will 
the DjDuty Prioie Minister and Minis­
ter of Defence be pleased to state what 
iij.'ce itage of tlie National Income is being 
■sp.-nt oT services and maintenance of other 
infrastructure including armed forces?
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THE DEPUTY PRIME MINISTER 
AND MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM): The annual Defence 
expenditure in terms of paxentage  of 
Gross  Nâjlonal  Product  (at  current 
prices)has varied between 3' i % to 3- 9% 
in recent years.
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